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MR, DEPUTY CHAIRMAN: We shall
now take up clause-by-clause consideration
of the Bill. There are no amendments,

Clauses 2 and 3 were added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill,

SHRI PATTABHI RAMA RAO: Sir, 1
move: :

“That the Bill be returned.”.

The question was proposed.

SHRI HAREKRUSHNA MALLICK
(Orissa): Sir, I want to inform the House
so far as the lacunae are concerned...
(Interrup.tions) .. Don't worry. Wait....
(Interruptions) .. . Then 1 will take one
hour if you behave like this. I am inform-
ing the House a very important thing. In
Sikkim the Central Excise duty is not
applicable. Because of this lacuna, the in-
dustrialists and businessmen are treating
this as a hide-out and we are losing Excise
duty to the extent of Rs. 60 crores. It is
so much so that some coticerns are manu-

facturing, packing and processing and ex -

porting from the mainland in fake names
to Sikkim. The bogus factories should be
sealed and these concerns should be sus-
pended. And there too let the Central Ex-
cise duty be applied so that we do not lose.

MR. DEPUTY CHAIRMAN: The
Minister can note it and look into the
matter. The question ijs:

“That the Bill be returned.”

The motion was adopted.
1435 LS—11.

[20 OCT. 1982 ]

of Assam Notification 322
etc. & Appropriation Bill, 1982

I STATUTORY RESOLUTION SEEK-
ING APPROVAL OF ISSUE OF GOV-
ERNMENT OF ASSAM NOTIFICA-
TION No. PLA-906,82/125 DATED
30TH SEPTEMBER, 1982.

EL. THE ASSAM APPROPRIATION
(NO, 3) BILL, 1982.

MR. DEPUTY CHAIRMAN: We shall
now take up the Assam Resolution. Let
them move it. Please move the Resolution
first.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI!
NTHAR RANJAN LASKAR): Sir, I beg
to move the following Resolution:—

That in pursuance of sub-section (2)
of section 2 of the Essential Services
Maintenance (Assam) Act, 1980 (41 of
1980) as ended by the Essemtial Ser-
vices Maintenance Act, 1981 (40 of
1981), this House approves the issue of
the Government of Assam, Political (A)
Department, notification No. PLA-906/
82/125, dated the 30th September, 1982.
declaring the following services to be
essential services within the State of
Assam for the purposes of the Essential
Services Maintenance (Asasm) Act,

1980 (41 of 1980):—

(i) All services im any establish-
ment or shop dealing with the essen-
tial commodities declared as such by
the Government of India under the
Essential Commodities Act, 1955
(Central Act No. 10 of 1955) from
time fo time and licensed under the
Assam Trade Articles (Licensing and
Control) Order, 1982, dated 22nd
June, 1982 and the Assam High Speed
Diesel Oil (Distribution and Control)
Order, 1981 and Assam Paddy and
Rice Procurement (Licemsing and
Levy) Order, 1981; and

(ii) All services in any establish-
ment or shops of appointed dealers
which imclude the wholesaler and re-
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tailer dealing with the essential com-
modities as declared by the Govern-
ment of India under the Essential
Commodities Act, 1955 from time to
time and licensed under the Assam
Public Distribution of Articles Order,
1982.

Sir, while moving this, I want to say
that the emtire House, the hon. Members of
this House, and also the country as a
whole now are fully aware of the happen-
ings in Assam. For the last~ three years
the situation in Assam is bad. Not only
that. People who are associated with this
agitation are declaring, from time to time
some bands, agitations, with the result that
the public as a whole is suffering.  Thiy
is exactly for that reason, to give assistance
to the public.so that they get their regular
supplies and all that, this resolution has
been brought before the House for appro-
val. I hope the House will give its consent

The question was proposed.

MR. DEPUTY CHAIRMAN: There is
one amendment by Shri Jagdish Prasad
Mathur—not there.

’

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAQ): Sir, 1 beg to
move:

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolidated
Fund of the State of Assam for the
services of the finamcial year 1982-83,
as passed by the Lok Sabha, be taken
into consideration.” ’

The question was proposed.

MR. DEPUTY CHAIRMAN: Now both
the Statutory Resolution and the Motion
for the Assam Appropriation (No, 3) Bill,
1982 are open for discussion.
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SHRI PATTABHI RAMA RAO: I may
be allowed to say. Tomorrow there are
two important Bills—the Appropriation
Bill and the IDBI (Amendment) Bill, apart
from other Bills.
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SHRI HAREKRUSHNA MALLICK
(Orissa): T went.

SHR! NIRMAL CHATTERJEE (Wes*
Bengal): We want.

SHRI LADLI MOHAN NIGAM: Every-
body has approached you, Sir.
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Mr, Jaswant Singh, Please. (Interruptions)
Please allow him to speak.

SHRI JASWANT SINGH (Rajasthan):
Mr. Deputy Chairman, Sir, I welcome your
suggestion of a compromise between the
Government’s sense of urgency and thz
convenience of everyone that such of us a=
are able to comtribute what little we can to
this complex subject will attempt to do so
this evening and those who are unable to
speak today will speak tomorrow. I am
sure the hon. Minister of Parliamentary
Affrire will pn alone with this because it
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is eminently reasonable. Time is short and
the House has often sat for lomg with this
problem, with the problem of Assam. We
are, of course, considering the Appropria-
tion Bill and certain other provisions which
the hon, Minister of State for House
Affairs has brough¢ before the House.

My involvement with Assam is of some
duration. 1 have been involved with the
Assam talks, with each tortuous round of
it. The views that I hold are not unkmown
to Mr. Laskar. Therefore, I do not want
to repeat them because by repetition we
do not gain strength. I do however wish
to make just two points,

The first point is not confined to Assam
alone. Though it is very closely linked
with the question of border States. I think
if in the Union we face a situation where-
in sensitive, strategically placed border
States are de-stabilised because of inter-
nal strife, internal disaffection and the
strife, disaffection, discontent remains neg-
lected over a period of time, then we ars
letting a situation continue which is poten-
tially malignant and potentially grievously
harmful to the nation. I cannot overem-
phasise this point. If yon let this discon-
tent remain for too long, Mr. Minister them
the discontent will congeal into malignan-
¢y, and we are facing. this malignancy
now in two strategically placed border
States, in the emtire north-east, of which
Assam constitutes the pulsating heart and
today, sadly and regrettably, even in Pun-
jab. So the total question of Assam is part
of the question of border States. And
wherever T had an occasion to mention it,
I have mentioned that the studemts and
leaders of the agitation who are patriots
by any meaning of the term, who are
motivated by very strong Indian national
feelings, are today being driven by our in-
action, by our lack of umderstanding, to
a mortality which is a mentality similar to
that of a land-locked nation. The whole
of the north-east and the people inhabiting
that 1egion behave as if they belong to a
land-locked country, and there is a feeling
of alienation, of separation. The challenge
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before us, whether it is the Treasury ben-
ches or this side, is precisely this chal-
lenge. In regard to the Assam talks, it is
not my function here this evening to re-
peat what has taken place. The Members of
this august House are well versed with the
issues. I would caution the Government on
just one point and then sit down, There
is an impasse in the talks. There is no pro-
gress. There is a suggestion that the talks
will be resumed after the current session of
the Parlinment is over. The talks started
with an artificial division of time into
decades, 1951, 1961 and 1971. I shall not
take time by going.over the involved and
complicated question of those various de-
cades. There was some give and take. The
Government gave on something and the
agitation leaders gave on %omething. To-
day we have come to a situation where it
is now a question of the specific period of
1961—71. I do not know what the Govern-
ment’s point is. Perhaps it is mot prudent
for the Government to come out with its
point of view, in view of the impending
talks. But T would like to caution the Gov-
ernment that if you take a stand that there
has to be no deletion from the electoral
rolls and that there has to be mo deporta-
tion, then there will be no elections in
Assam which can be called fair elections
or peaceful elections. Surely we must be
the only country in the world and ours
must be the only Government in the world
which has come forward with a suggestion
that he, who is not an Indian amd if his
name by mistake happens to be in the
electoral rolls, he must still continue to
vote. This is a preposterous suggestion and
it is on account of such unfeeling senti-
ments, it is om account of adoption of this
kind of an adversary attitude with sections
of the citizens of this country that we
have come to the situation that we have
today in Assam or in other border States.
T caution the Government: Do not push,

do not make the Solution to the Assam
problems of a secondary importance to

holding the elections. T will not take any
more time. 1 am grateful to you for having
granted me this courtesy. I beg the Minis-
ter’s pardon and would seek both your
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permission as also his for not being present
to hear the reply.

Thank you.

SHRI K. MOHANAN (Keralh)}: Mr.
Deputy Chairman, everybody is tired and
1 do not want to tax the House more But
it is not fair or proper on the part ol the
Government to insist upon the House to
do everything at theiy good will,

At the outset T would like 1o say that I
am totally opposing the Statutory Resolu-
tion, Any kind of law or lecgislation of
such kind is harmful to the democratic
norms, principles and convemtions of this
country. Detention without trial is in any
case against the fundamental rights of the
people. There ig every chance to misuse
this kind of a law and it mizght be wvsed
as a weapon to suppress the political op-
ponents. There is a chance to usa this as a
weapon in the hands of the bureaucrais too
for their ends and to victimise their op-
ponents. Even without this kind of a
law, the miscreants of Assam can be dealt
with. The existing laws like the Indiun
Pena] Code and others are enough to deal
with these miscreants. So I vehemently
oppose the Statutory Resolution and [
would request the Government to with-
draw it.

Now I am coming to the Bill introduced
by the honourable Minister, For the last
three years utter insecurity is prevailing
in Assam. We know the poor people of
Assam are more victims in the hands of a
handful of miscreants. These people have
ample support from some quarters  some
foreign quarters. I suspect some imperialist
powers are working behind them, We
know about the notorious Brahmaputra
operation scheme.

v

It is a fact that the negleced people of
Assam have their own grievances. And
the present agitation has nothing to do
with them. Not only that, The agitationists,
with their sclfish and narrow motives, are
sidetracking the real issue of the Assam
people and they are trying to take advan-

¥ hno~

tage from thic narticnla. sifuatine
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no hesitation to say that in the beginning
of this Assam movement what was the
stand taken by the ruling party? In my
opinion they were in support of this agi-
tation. For what? They wanted to defeat
the growing strength of the left and demo-
cratic forces in . Assam and they were
keen to disrupt the unity of the people of
Assam, The ruling party at the
7 p.M. Centre the very same faclics in
" playing ¢he very same factics in
many parts of the country. What are
they doing in Tripura? They are en-
couraging all anti-Government forces
including the Upajati Samiti,

What is the position in West Bengal?
There, they are encouraging even Anand
Margis ang other anti-Government forces.

What are they doing in Kerala? There
they are with the forces of communalism
and, casteism. Sir, there are thirteen parties
in the Congress(1) led ruling front. Among
them seven or eight parties have oiganis-
ed on the basis of communalism and cas-
teism. In other words the :uling front in
Kerala is a federation of Communal
forces.

Similarly, evarywhere in this country
the ruling party at the Centre is playing
with flame. This is dangerous.

Coming to the Bill| there is no mention
about the forthcoming Assam elections.
There is no provision to that effect and
there is no allocation of funds for that
purpose.

You are saying that you are having
talks with the representatives of Assam.
No. you are not talking with the real re-
presentatives of Assam., We want you to
talk with the real representatives of Assam.
That is why we are demanding elections
in Assam as early as possible. By holding
elections, give a chance to the people of
Assam to give their verdict and choose
their real representatives. -

" Thers 15 so  much hunbub about the
Alantnenl vall Mre Sanin Gandhi who Is
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holding a foreign passport and citizenship
is in the electoral roli of this very country.
What is the use of making hubub about
the, electoral roll?

Our demand is that you should be pre-
pared to hold election in Assam without
any delay. You should give the people ot
Assam a chance to elect their own repre-
sentatives. You should have nothing to
do with the miscreants. The Assam people
are not with these agitators or miscreants.
They have their own grievances, especially
the minorities have their own grievances.
The Government should pegotiate only
with the real representatives of Assam.
And for that, without any delay or hesita-
tion, free and fair election should be held
in Assam, -

SHRI BISWA GOSWAMI (Assam):
Mr, Deputy Chairman, Sir, my hon. col-
league Mr. Jaswant Singh has pointed out
to the gravity of the situation prevailing
in the State of Assam. My hon. friend
from the CPM has failed to undeistand
the real problem of the North-Eastern
States.

We have discussed many times the pro-
blems of Assam in this House and every-
body on those occasions emphasized the
need for coming to an amicable settlement
of the dispute through negotiations and
for that purpose several rouands of talks
have been held. In the last round of tri-
partite talks, both the sides practically
came very much closer and the differences
were completely narrowed Jown.

You will be surprised to know that the
students and other leaders who are spear-
heading the movement in Assam—whom
my hon. friend of the CPM has called
miscreants: they are not miscreants; they
are patriots—even agreed to the 1977
¢lectoral roll being accepted as a national
]ist’ although for all practical reasons, the
electoral roll of 1967 should have been
accepted as the national jist. They have
also agreed not to demand the deporta-
tion of those who are eligible for citizen-
ship. They have also agreed to wait till
the elections are over for the disposal ot

B e
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these persons who are eligible for citizen-
ship, But the Government is rot willing to
do anything. Governmeént is not willing
even to deélete the names of those who
are not citizens of India.

3

SHR1 HAREKRUSHNA MALLICK
(Orissa); Why? h

SHRI BISWA GOSWAMTI: 1t is sur-
prising. There are persons who entcred
Assam between 1961 and 1971. Supposing
they are eligible to citizenship of India,
can you grant them citizenship without
fulfilling the necessary provisions of law.
There are only a few persons who have
taken citizenship certificates. The move-
ment leaders have agreed that those who
have got citizenship certificates are entit-
"led to stay in Assam and their names
should be in the electoral rolls. What
more can the movement leaders say? They
have agreed for even referring the matter
of those who have got no citizenship
certificates to be decided by tribunals. But
persons who have got no citizenship cer-
tificates today—how can their names be
in the electoral rolls? 1 cannot understand
it. Now, everybody and particularly my
friends in Assam, of Congress (I) and
the left and Democratic Front are deman-
ding that election should be held in Assam.
I do not know what type of election it will
be if this election is boycotted by the
people, the people who launched the mo-
vement for the last three years. If they
boycot the election, how can there be elec-
tions? My friend of the CPM has stated
that we should talk to the representatives
of the people by holding elections. But if
the elections are boycotied, how can there
be free and fair elections? So, sir, it will
be a suicidal path if the Government de-
cides to hold elections. It will be a suici-
dal step. I warn the Government to re-
trace their step from taking this path in
the north-eastern region, (Time bell rings)
Everybody is for elections. We are for
elections. But elections can be hold only
after the revision of the clactoral 10lls,
after deleting the names of those who
are not citizens. How can you enter the
names of those who are not citizens in
the electoral rolls? Do youn call it a free
ang fair election? People of Assam have
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Please do not drive them to the other ex-
tremist  path, Their movement has been
peaceful. They believe in a  democratic
m:vement and they are very much willing
for a compromise and they have shown
their willingness by agreeing to the 1977
clectoral rolls; they have accepled it as
a notional list. Iiven then, if the Govern- -
ment is not prepared to do anything if
the Government thinks that the movement
has fizzled out, they are entirzly mastaken.
The movement has not fizzled out. It will
be very difficult to hold clections if the
movement leaders give a <all for boy-
cotting the elections. I may iefer in this
comnection to two  CongresstT) leaders
who recently went to hold some election
meeting. But they could not hold  the meet-
ing. Thev gave in writing that the electiqns
should not be held withour revision of
electoral rolls, deleting the mames of for-
eigners. So in such situation it will be
wiong to go in for elections in Assam. We
want the Government, we would request
the Government, we would urge upon the
Government, agree to Shri  Ravindra
Varma's formula which practically brings
both the sides closer? Why don’t you
agree 'for a moratarium on granting citizen-
-hip certificate till the elections are over?
If you can agree, if you agree to grant the
citizenship certificate to those who are not
citizens today buy eligible to be citizenship
if you make a condition that citizenship
certificate would be granted if they decid-
ed to stay outside Assam, then it is not
difficult to agree to the disposal demand.
And if the Government is sincere, T believe,
a solution can be found out. And, of
course, T know that there are suggestions
from certain quarters, [ know that
there is o strong lobby working
in Delhi and they have suggested to the
Government that here is a golden oppor-
tunity to hold the elections now without
revising the electoral rolls because if the
Assamese people boycott the elections, it
will be easy to form the Government in
Assam with the votes of those who are
opposed to the Movement. It is a most
unimaginative suggestion given by certain
quarters. I hope the Government will not
listen to such suggestions. I would once
again request the Government to come to
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an amicable seftlement in the next rdul}d'
of talks that is going to be Held after the
Parliament session is over. They have
already lost much of the time, and the
time is very short. I hope, in the next
vound of talks, the Government would
comie to some sort of settlement with the
Movement leaders on the basis of the for-
mula suggested by Shri Ravindra Varmia,
hon. Member from Lok Sabha. I hope the
Government will ponder over the matter
seriously. Thank you, Sir.

SHRI AJIT KUMAR SHARMA (As-
sam): Mr, Vice-Chairman, Sir, very recent-
ly there is a press report of an announce-
ment by some geologists, who have said
that the entire North-Eastern region is
physically moving eastwards, Now, after
the hon. Finance Minister has placed the
Supplementary Grants Bill and the hon.
Minister of State for Home Affairs has
moved a Statutory Resolution on the Es-
sential Services Maintenance. Both these
measures make it clear that the Govern-
ment of India is still trying to push this
area farther to the east and away from
India. And in this respect, before 1 have
my say, I would like to warn the Govern-
ment to change their traditional colonial
attitude and also their policy towards this
area which is a very strategic area of the
country, things will go from bad to worse.

Sir, if we take both the things together,
the Bill and the Resolution, we find from
the Appropriation Accounts, that out of a
total of Rs, 2.31 crores, the Government
wants as much as Rs 142 crores for
police administration alone.

SHRT HAREKRUSHNA MALLICK:
Police State.

SHRI AJIT KUMAR SHARMA: Su,
the major part of the requirement of the
Government is to spend on Police, They
want to have a Police administration
throughout the State. Sir, today, if you go
to Assam, you find that the entire State
has been under Section 144 continuously
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for several months. Now, the Minister of
$tate for Home Affairs has very frankly
stated that the Dracomian rules that he
wants to inipose on the people are only for
the purpose of suppressing the people’s
Movement and the supporters of the Move-
ment. Of course, he is very frank. Now,
the people of Assam have had the
experience for the lasy three years how
these Dracomian laws have been used or
misused by the Government against the
people, against the students and the youth
and even against old men of 80 ycars.

The Government Has been doing all
these just because they suspect these
people to be supporting or svmpathising
with the current movement against foreign
nationals, But at the same time 1 may also
remind the Home Minister that all their
Draconian laws have failed during the
last 3 years. Even the curfew orders have
been resisted by the people. When lakhs
of people came outl in the Gauhati city,
that was a remarkable day whcn they re-
sisted the curfew orders and the curfew
orders had to be withdrawn. T am also Te-
minding the Home Minister that if he
thinks that the laws and the Ordinances
can rule, he is sadly mistaken and he
should also remember that any law is 90
per cent consent and only 10 per cent
imposition. When you reverse the gear,
when you want to make 90 per  cent
imposition, your law ceases to be effec-
tive and it cannot function,

Now, many things have been discussed
in this House for secveral times on the
Assam movement. T do not want to dilat2
on that. But the point is, in Assam and
for that matter in the entire North
Eastern region, you canont have a siable
economy, stable politics, stable social life
unless and until you solve these problems
of foreigners in the right manner. People
launched the movement not for anvthing
else but to make that area safe for Yndian
citizens. Recently the Prime Minister ex-
presesd her concern over the Kashmir
Resettlement Bill and said that she cannot
be a party to open the floodgates for
foreigners into Kashmir. T welcome that
statement: but I wish, she had said the
same thing as far as Assam and North-
Eastern region is concerned. In Assam,

e i N
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there is a physical presence of !arge-scale
foreigners which has been admitted by
Ministers repeatedly in this House, and
not only that, there is large-scale presence
of foreigners in the very electoral rolls.
Now, my friend trom the CidM wants
elections in Assam and wants to have the
elecled representatives of the people. May
I inform him that when laks of foreigners’
names are in the electoral roll when <uch
is the situation, can you have r:al repre
sentatives of the people from that State
il an election takes place? That is the
very basic issue. And that basic i-su> has
to be solved and solved rightly. Iy is very
unfortunate that the Government has been
dilly-dallying with this issue, thinking that
if they delay, the people will get -tired
and the Government will bc able io im-
pose something like an election «n  the
people. 1 want to ask a specilic question
to the Home Minister. After the dissolu-
tion of the Assam Asesmbly, it was known
to them that 18th March is the last
date by which they must hold elections
and it was also made very cclar in this
House that before vou hold elections the
basic issue must be solved. Why did you
not do it? Why are you dragging on the
issue? Sir, if you take out tie whole
record of discussions in the Housc and the
statements made in Parliament and out-
side, you will find that Governwernt ini-
tially took the position that they will solve
this problem on the basis of law. Agreed
also wanted it to be solved oa
e basis of Jaw. But when th: Govern-
ment found thi{ law did not ge in favour
of the Government’s political ends, they
shifted and said, ‘no, we are discussing
and solving it on the political basis’. And
when that was also agreed to by the move-
ment leaders, the Government tock lo
new pleas that they have got so many
other considerations, humanitarian consi-
derations, international obligations, nation-
al commitments, without defining any of
them. I myself put . question in this véry
House to the Minister to explain what
inferantional commitments are, which
agreement was there between RBangladech
.nd India which said that Indix will not
rive out foreigners from India? For
_six months, they hold up the answer. The
answer was not given. I wanted all the
agreements. It was held up for many
months. Then, I put another question in
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a different way, I asked: “I sit not a fact
ihat the External Affairs Minsuy fost all
the documents and agreements between
Bangladesh and India, and if so, is the
Government going to punish the officers
responsible for this?” Then, of course, the
answer wag supplied. They said ‘No’ the
agreements are intact’. Within a week, 1
was supplied with the copies, I found that
not a single word was there from which
one cam say that we have an international
commitment under which we cannot drive
out any foreigner from Assam or from the
North-Eastern Region. The whole point is
this. Today, there is a debate going on.
(Time bell rings) 1 will take a few minutes
more. Today, there is a debate going on
in regard to the people who have entered
between 1961 and 1971. ere is refe-
rence to a cut-off year also. I do not under-
stand what do they mean by this term
‘cut-off year’. Government takes a very
peculiar position. If you ask them, they
say: ‘We are detecting and deporting all
foreigners who have come after 25th
March, 1971 In the context of the ncgc
tiations which the Defence Minister has
been conducting, 1 asked him: ‘How will
you do it; what is your legal basis?’. 1
asked him: ‘If you cannot delete the names
of foreigners who have entered between
1961 and 1971, how can you drive out
people who have entered after 19717
Now, he says that ‘we will have to make
some law’. If you cam make a law in re-
gard to those people who have entered
after 1971, then, you can as well make
law in regard to those people who have
entered between 1961 and 1971. In the
whole discussion, we find that both the
parties had agreed, had come to some kind
of an agreement in regard to the period up
to 1961, Now, if that be so, why not start
with 1962? There is an electoral roll, of
1962. You can start from there. There is
no difficulty about it. But from the state-
ments made by hon. Ministers who have
been concerned with the negotiations, :t
seems, they are not prepared to remove
any foreigner from Assam. They are not
even prepared to detect the foreigners.
In regard to those people who have come
and who have stealthily got their names
entered in the electoral rolls, when we
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say that their names should be removed,
the Government says: ‘We cannot remove
their names’. If Mrs. Rajiv  Gandhi’s
name can be removed from the electoral
roll, because, she ig a foreigner, why not
remove the names of all foreigners in the
electoral rolls of Assam?

(Interruptions)

SHRI SYED SIBTE RAZI: Sir, this is
for the third time that this has been men-
tioned. They are unnecessarily bringing in
this. I take strong exception to this. (In-
“gruptions) It is an established convention
1 this House that the names of persons
who are not Members of this House
should not be taken. They go on doing
this. (Interruptions) They are unnecessa-
rily bringing in such things. They are poli-
ticalising the issue.

SHRI AJIT KUMAR SHARMA: Sir,
I am pot concerned with the names. If
anybody’s mame can be deleted because
she or he is a foreigner, what is the diffi-
culty in Assam that you cannot remove
the names of foreigners from the electrical
rolls? When the outgoing Chief Election
Comissioner went to Shillong to attend a
conference, he said very specifically and
categorically that the names of foreigners
must be deleted and then only a correct
electoral roll for Assam can be prepared.

Already we have lost much time. We
are passing through and also passing {o-
wards a very dangerous situation. If the
Government thinks that they can dominate
and suppress the people of Assam, they
can impose their will over the people of
Assam, then they are sadly mistaken. That
was they can only lose the whole area.
Therefore, I would ask the Government to
immediately settle the issue, im regard io
the period between 1961 and 1971 and
remove the names of all foreigners from
the electoral rolls. You should not bring
in legal squibbles. You should develop a
political will and Solve this problem. Only
then, you can decided about elections.
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Elections cannot take place as long as
you do mot find a right solution to this
problem. Thank you.

MR. DEPUTY CHAIRMAN: This de-
bate will continue tomorrow.

MESSAGES FROM THE LOK SABHA

(I) The Industrial Development Bank of
India (Amendment) Bill, 1982,

(II) The Andhra Scientific Company Limi-
ted (Acquisition and Transfer ol
Undertakings) Biil, 1982.

ADDITIONAL SECRETARY: Sir, |
have to report to the House the following
messages received from the Lok Sabha,

signed by the Secretary of the Lok
Sabha:—

0))]

“In accordance with the provisions of
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am
directed to enclose herewith the Indus-
trial Development Bank of India
(Amendment) Bill, 1982, as passed by
Lok Sabha at its sitting held on the 20th
October, 1982.”

(¢19)

“In accordance with the provisions of
Rule 96 of the Rules of Procedurc ana
Conduct of Business in Lok Sabha, I am
directed to enclose herewith the Andhra
Scientific Company Limited ™ (Acquisi-
tion and Transfer of Undertakings) Bill,
1982, as passed by Lok Sabha at its sit
ting h=ld on the 20th Ociober, 1982.”

Sir, I lay a copy of each of the Bills on
the Table.

=t SRR : wEw ) 51 w1897
FAAE. 11 a9 dF 7 Cgfag &
SICI-

The House adjourned at twenty-
six  minutes past seven of the
clock till eleven of the clock on
Thursday, the 21st October, 1982.
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